
'I LOK SABHA DEBATES 

LOKSABHA 

'Thursday, September 3 19701 
Bhadra 12, 1892 (Saka). 

The Lok Sabha m.et at Eleven of the 
Clock. 

IMR. SPEADR IN THE CHAIR]' 

'RE: BUSINESS OF THE HOUSE 

MR. SPEAKER: Now, Pap&rs to be 
l.aid on the Table. 

SHRI RAM CHARAN (Khurja): On 
a point of Order .... 

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): We want to oppose 
the introduction of the Bill. 
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SHRI SURENDRANATH DWiVEDY 

(Kendrapara): I would like to point 
out that if resolutions like this ve 
postponed then they lose all their 
significance. We had discussed it 
once, I think, durii.g the last session. 
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3 Re. B. O. B. SEPTEMBER 3, 1970 Re. B. O. H. .. 
SHRI SURENDRANATH DWI-

VEDY; It is not proper that Ii reso-
lution which is part-discussed should 
continue to be postponed seSBion after 
session; we had extended the session 
by a day and still we have not found 
time to discuss this resolution and 
complete it. 

SHRI JYOTiRMOY BASU (Dia-
mond Harbour); 'The police I'ampage 
in Krfshnagar is causing serious mass 
atrocity On the people of Krishnagar. 
Will you kindly direct the Home Min-
is1l;!r to make a statement, unless she 
is anxious to hide the misdeedS of' her 
policemen to further the, cause of her 
political party?, This .police rampage 
in Krislu1'agar is a Shame for all of 
Il'a. I have here with me a daily 
paper owned and edited by a Con-
gressman, which has ,revealed such 
atrocities in Krishnagar On unarmed 
and innocent people there. What is 
happening to West Bengal? The 
Prime Minister, in' order to ~ e  
the cause of her p'arty, is allowing the 
police to indulge in such atrocities. 
Let her come tor a mid-term poll 
there,' and we shall tell her what these 
people think about. 
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SHRI JYOTIRMOY BASU; This 
kind of stunt would not do in West 
Bengal. . 

SHRI RANGA (Srikakulam); It 
was there on the Order Paper before. 
How is it that suddenly it has been 
removed from today's Order Paper? 
Thriae we wanted to discuss it but we 
could not complete the discussion. It 
is a most important thing. This is 
one direction where this Government 
h'as failed to act. . There is no law 
'and order anywher-'; there is nO 
safety of life or property; everywhere 
we see activities from land grab to 
murders not only in West Bengal but 

all over. Why is it that such things. 
are happening? I hope you, Sir, are-
not a party to this kind of heinous 
thing. 

SHRI S. M. BANERJEE (Kanpur): 
May I make one submission On the 
Order Paper? ... 

SHRIMATIILA PALCHOUDHURI 
(Krishnagar); May I make one lSub-
mission? ... 

SHRI SHEO NARAIN (Basti); As a 
member of the Business AdvisOry 
CommittElli .. (InterruptiOll.8). 

SHRI PILOO MODY (Godhra); 1 
do not know whether you have notic-
ed this or not. Every time Shri Shea-
Narain gets up, there are certain. 
melT.bers of the House who misbe-
have. I think you should have noticed 
it by now. You should take some 
action against these members. It is 
all right for a joke once or twice. 
But if it happens with the regularity 
with which it is happening, it is time-
you took some action about it. 

MR. SPEAKER;' Do not worsen 
the position. 

SHRI PILOO MODY; I am trying 
to improve it. 

SHRI JYOTIRMOY BASU; Are 
you allowing the Home Minister to 
get away with the atrocities they are 
committing in Krishnagar in Bengal? 
The atrocitiea of the police there lare 
unparalleled. West Bengal is under 
President's rule. We shall be failing 
in our duty if we do not bring this to 
the notice of the House. Will "you 
ask the HOlI)e Minister to make a 
statement? 

SHRI SHE«> NARAIN; Coming 
events cast their shadows before. As 
a member of the Business Advisory 
Committee .• can' say what h'appened 
to the allocotion of time for discussion 
of the'Harijan problem. Twenty hours 
were allotted. The whole Committee 
decided that we should. complete this 
by 5'30 on that day. But then Shri 
Raghuramaiah came into the House._ 
(InteTn£ptiona). What is this? 



s Re. a; O. H. BHADRA 12, 1892 (SAKA) Re. Question of 6 

Shut up .... (Interruptions). Either 
you control them, Sir, or I will. 

MR. SPEAKER: He will pleaSe sit 
down. 

Privilege. 
SHRI JYOTIRMOY BASU: Axe 

you asking the Home Minister to 
make a statement on the police atro-
cities in Krishnagar? 

MR. SPEAKER: He will please sit 
SHRI BUTA SINGH (Rupar): Is he down. I will look into what he said. 

a super-Speaker? SHRI S. M. BANERJEE: If you 
see the order paper today, you will 

MR. SPEAKER: Does he think that see that there is hardly any time left 
'shut up' is an ordinary expression to complete the discussion on the Re-
and that he can address it to every- ports of the Scheduled Castes and 
body? Scheduled Tribes. There is no doubt 
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SHRI SHEO NARAIN: I withdraw 
it. I will obey you. 

SHRI RANJEET SINGH (Khalila-
bad): But let them- also be asked to 
behave. 

MR. SPEAKER: I am not going to 
allow any member unless and until I 
hear Shri Sheo Narain. 

SHRI SHEO NARAIN: As one of 
the humble members of y<>ur Business 
Advio,ory Committee, I supported the 
decision to take up Shri P. V. Shas-
tri'" motion. You also agreed that it 
should be taken up and discussed. 
But yoU see what is happening. The 
Minister of Parliamentary Mairs 
goes on changing the agenda as he 
likes. If this is going to be permitted, 
permit me to resign fr<>m YOUr Com-
mittee. What is the use of my being 
in the Committee if the decisions 
taken therein are bypassed in this 
manner? You should permit us to 
resign from the Committee if this is 
whoa t is n~ to happen to decisions 
taken by the Committee. 

that the motion of Shri P. V. Shastri 
about subversive activities in the 
Whole country--incfuding many par-
ties--is very important. But the ques-
tion is simple. In this House 90 per 
cent of the time has been exhausted 
on Naxalbari or on Weost Bengal. 

SHRIMATI lLA PALCHOUDHURI: 
I have also a submission to m'ake. 

SHRI S. M. :BANERJEE: Let us 
discuss her conduct also. 

That discussion can be postponed. 
The probiems of the SCheduled Castes 
and Scheduled Tribes have been high-
lited by hon. members. I suggest that 
we should get a reply from the Min-
ister. Otherwise, there will be an im-
pression created that they are very 
cold and calloUs to them. 

11.09 hrs. 

RE. QUESTION OF PRIVILEGE 
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